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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

Hearing by Video Conferencing 

       O.A. No.063/559/2019 

M.A. No. 063/950/2019 
M.A. No. 063/1049/2019 

 

Chandigarh, this the 9th day of September, 2021 

HON’BLE SH. SURESH KUMAR MONGA, MEMBER (J) 

 (On video conference from Central Administrative Tribunal, 

 Chandigarh Bench, Chandigarh) 
 

Bhaskar Ananda Kshirsagar, Aged 54 years son of Sh. Ananda 

Kshirsagar, Resident of Jawahar Navodaya Vidyalaya, Baniya 
Devi, Kunihar, District Solan (HP), Working as T.G. Marathi 

Language in the Jawahar Navodaya Vidyalaya, Baniya Devi, 

Kunihar, District Solan (H.P.) 173207 

…Applicant 

(BY ADVOCATE: Sh. Rohit Seth)  

 

VERSUS 

1. Union of India, through Secretary, Ministry of Human 

Resources Development, A-28, Kailash Colony, New 

Delhi-110001. 
 

2. The Commissioner, Navodaya Vidyalaya Samiti, Head 

Quarter, B-15, Institutional Area, Sector 62, Noida, 
District Gautam Budh Nagar, Uttar Pradesh-201309. 

 

3. Deputy Commissioner, Navodaya Vidyalaya Samiti, 
Regional Office, Bay No. 26-26-27, Sector 31-A, 

Chandigarh-160030. 

 
4. Mandar Madhuhar Palapkar, TGT (Marathi), JNV Atru, 

Distt Baran, Rajasthan-325218. 

 
5. Sunil Baburao Biradar, TGT Marathi, JNV Churhat, Distt. 

Sidhi, Madhya Pradesh-486771. 

 (Respondent No. 5 is rendered ex-parte vide order dated 
21.10.2019) 

 
…Respondents 



2 
 

 

(BY ADVOCATE: Sh. Sanjay Goyal)  
 

 
O R D E R(Oral) 

 

Per: SURESH KUMAR MONGA, MEMBER (J): 

1. At the very outset, Sh. Rohit Seth, learned counsel for 

the applicant stated that the applicant does not wish to pursue 

the present Original Application as he has now been posted to 

his home State. 

2. In view of the above statement made by Sh. Rohit Seth, 

learned counsel for the applicant, the Original Application is 

disposed of as having been rendered infructuous. 

3. Since the Original Application itself has become 

infructuous, therefore, nothing survives in pending 

Miscellaneous Applications No. 063/950/2019 and 

063/1049/2019 and those are also ordered to be disposed of as 

having been rendered infructuous. 

  

 

   (SURESH KUMAR MONGA) 

                                       Member (J) 

ND* 
 


